17t  Orissa Appropriation

(Vote on Acct.) Bill
MR, DEPUTY SPEAKER . The

question is :

“That leave bo granted to introduce a
Bill to provide for the withdiawal ol
certain sums from and out of the Con-
solidated Fund of (he State of Orissa for
the services of a part of the financial
year, 1971-72."

The motion was adopted

SHRI VIDYA CHARAN SHUKLA . 1

introduce® the Bill.

I beg to movet :

“That the Bill to provide to the with-
drawal of certain sums from and out of
the Consohidated Fund of the State of
Orissa for the scivices of a part of the
financial year, 1971-72, bc taken into
consideration.”

MR. DEPUTY SPLAKLR . The ques-

f10n is

“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of the State of
Orissa for the services of a part of the
financial year, 1971-72, be taken into
Consideration

The mation was adopted

MR. DEPUTY SPEAKER : The ques-

tion is :

“That clauses 2,3, clauses 1, The Schedule,
the Enacting Formula and the Title stand
part of the Biil ™

The motion was adopted

Clauses 2, 3, the Schedule, clause 1, the

Enacting Formulua aad the Title
were added to the Bill

SHRI VIDYA CHARAN SHUKLA . I

beg to move :

“That the Bill be pasved.”
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MR. DEPUTY SPEAKER : The ques-
tion is :

“That the Bill be passcd.™

The motion was adopted.

16 05 hrs.
ORISSA APPROPRIATION BILL,** 1971

THF MINISTFR OF STATE IN THC
MINISTRY OF FINANCL (SHRI VIDYA
CHARAN SHUKLA) I heg to move fot
leavc to introduce a Bill ) authorise payment
and appiopriation of certain further sums
from and out of the Consohidated Fund of
the State of Ouissa for the services of the
financial year 1970-71.

MR. DEPUTY SPFAKER : The ques-
tion 15 °

“That leave be grantcd to introduce a
Bill to authorise pavment and appropria-
ation of certain further sums from and
out of the Consohdated Fund of the
State of Ornissa for the services of the
financial year 1970 701."

The motion was adopted

SHRI VIDYA CHARAN SHUKLA : 1
introducet the Bill,

1 beg to movei :

“That the Bill to authorise payment and
appropuiation of cerlain further sums
trom and out of the Consolidated Fund
of the State of Orissa for the services of
the financial year 1970-71, be taken into
Consideration ™

MR. DEPUTY SPEAKER : The ques-
fion iy .

“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the Statc of Orissa for the services of
the financial year 1970-7], be taken into
Consideration.”

The motion was adopted

tMoved with the recommendation of the President.
*¢pyblished 1n Gaze.e of India Extraordmary, Past 11, section 2, dated 29.3.71.
$ Introduced proved with the recommendation of the President.
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MR. DEPU1Y SPEAKLR  The ques-
tion s *

“That clauses 2, 3, the Schedule, clause 1,
the Enacting Formula and the Iitle stand
part of the Bill '

The motion was adopted

Clauscs 2 3, the sel cdule, chovse 1,
the Mnawnng Formula and the
Tule werc cdded to the Bill

SHRI VIDYA CHARAN SHUKLIA I
move

“That the Bill be passed

MR DFPU1Y SPEFAKLR The question
15

‘That the Bill be passed

The monon was adaopted

16 08 brs
RI BALLOT PAPLRS
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MR DFPUTY SPEAKER You have
wiillen to the Speaker and the Speaker has
rephicd to vou on March 26 1 think you
are 1n possession of that reply m which he
has stated very dlearly that 1t 1s not
permissible for any one to resort to Dharna
or hunger strike o1 any demonstration 1n the
precncts of the Parliament House or the
Pailiament House Estate [ would request
you, as a senier member and an hon Member
who wants to uphold the dignity of this House,
to hindly co operate with the Speaker by not
resorting to such things
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MR DLCPUTY SPEAKLR I would
only make this request to Mr Kachwal jn
You have made concicte and perhaps
constructive suggestions 1 am happy that
you are desisting from what you intended to
do Kindly mect the Speaker and discuss
this matter calmly with him in  his Chamber.
1 am sure he will be receplive to you

ot g% wy wona ot & dsar g



